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JUDGMENT 

1. 	Whctber Repoiiii'S of Local papas may be aiiowvci to see the judgineilt ? 
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Whether their lorcWiip wizh to see the fair copy of the judgmeot? ' 

Whether it needs to be circulated to other Benches of the Tribunal 



N 1 ,. 
Primary School Teacher 
At Viramgarn Railway School No. 1. 

+ 1CLT A. )I.J1I, (LI .LJL.., LPI3I '11V.41 1 

Radhaswamy Road Ranip. 
Ahmedabad. 	 : 	Applicant. 

(Advoeate : Mr. KK, Shah) 

S/prsuas 

Union of India, 
Notice to be served through 

Railway Board, Rail Bhavan, 
New Delhi-I 10 001. 

Shri V.D. Gupta. 
General Manager (E), 
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Churchgate, Mumbai. 
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Divisional Personnel Officer. 
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e. 
Baroda. 	 : 	Respondents. 

ORAL ORDER 
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not want to proceed with this matter and seeks permission to withdraw 
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withdrawn. Notice discharged. 
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